
 

 

ANNEXURE – B 
Process Flow Chart 

 

Designated Depository 
to provide access to
listed company on a 

portal /platform 

Portal will auto-
populate details of 
designated person 
(PAN and Name) 
obtained for the 

purpose of system 
driven disclosure

Listed company to 
update/confirm 
a) PAN of DPs to be 
frozen b) ISIN and

c) “Start and End 
date” of trading 
window closure 

period

Listed company shall 
select or de-select PAN 
of DPs at least 2 trading 

days prior to trading 
window closure start 

date i.e. T-2 days

Eg. Financial results for the 
quarter ending September 30, 

2022, the listed company has to 
confirm the details by 

September 29, 2022 

Any addition/exemption 
of/to DP  during trading 
window closure period, 
such changes shall be 

effected within 2 trading 
days of intimation by 

company  

Eg. Assuming trading window closure 
period is October 01 - 15, 2022. If 

company add/provides exemption to 
any DP on October 10, 2022, the 

change i.e. freeze or de-freeze shall  
be effected on or before October 12, 

2022 

Designated depository 
shall provide relevant 

data to stock exchanges 
and other depository by 
next trading day i.e. T-1 
day (eg. September 30, 
2022) and on daily basis 
for any updation in DPs 
during trading window 

closure period

From T day (as per example  
October 01, 2022),

depositories and stock 
exchanges shall restrict 
trading of DP, till end of 

trading winow closure period


